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discussing the issue of reservation in promotions for the SCs and STs. That has
been the demand of Members of the entire House here, and the SC/ST forum also
has raised this issue. And, Sir, on 22nd, the Government will be able to bring a Bill
in this House.
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SHRI K.N. BALAGOPAL (Kerala): Sir, in Jammu and Kashmir, there is a
mutiny-like situation. There was a fight between jawans and army officers...

THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): Okay, you give a notice in

writing,
SHRI K.N. BALAGOPAL.: Sir, I have given it...

THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): The Chairman will take a
decision. Now, the Short Duration Discussion ... ({Interruptions)...

SHRI SITARAM YECHURY (West Bengal): Sir, it is a serious matter of a
mutiny in the Army. Whether the reports are right or wrong, since it is a matter of
concern for the entire country and the House, let the Defence Minister make a
statement in the House.

THE PRIME MINISTER (DR. MANMOHAN SINGH): Mr. Vice-Chairman, Sir, 1
request the hon. House not to have a discussion on this subject. It is a small
incident which is being blown out of proportion. It is not good for the morale of our
armed forces if these matters are blown out of proportion.

THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): Okay, Now, the Leader of
the Opposition.

SHORT DURATION DISCUSSION

On recent incidents of communal violence in Assam

THE LEADER OF THE OPPOSITION (SHRI ARUN JAITLEY): Mr. Vice-
Chairman, Sir, I am extremely grateful to you for permitting me to make a brief
intervention before the hon. Home Minister gives his reply to the debate that we
have had yesterday on the very serious and grim situation in Assam for the last few

weeks.
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Sir, at the very outset, the situation has been extremely serious. The
seriousness itself has reflected by the fact that in some of our most sensitive
districts there have been clashes between communities and the effect of those
clashes is that human lives have been lost, injuries have been caused and people
have been thrown out of their houses ie., from their normal habitat. You have
4,00,000 or more people living in the relief camps. From the reports which have been
coming in, it has become clear that the situation in the relief camps is certainly not
an ideal one, more particularly, because these camps had to be impromptu created.
The Government has now said that it will have a CBI enquiry into this matter.

While we sympathies with all those who have lost their lives and families, livelihood,
houses, etc., I would only urge the Government not to treat this case as a case
where a simple crime has been committed. Obviously, if people are guilty, they must
be investigated and punished. Form all statements of the Governments and the hon.
Home Minister which have been coming, we miss out the real issue as to why this
situation has taken place. Even if tomorrow we succeed in sending these people
back to their villages and their homes by giving some kind of a relief to them, there
is not a lurking but almost a certain doubt and apprehension in our minds, with the
kind of a situation existing in those areas, these incidents are likely to be repeated.
I would, therefore, urge the hon. Home Minister, in his response, not to consider it
as a law and order problem that so many people have been uprooted, so many
people have been arrested, so many people have been sent back and relief has bee
provided to so many people. This, of course, is the least that the Government must
do. The State Government has completely failed. Please go into the root cause as to
why this problem has taken place. If this problem gets repeated, the consequences
not only on the State of Assam but also on India, as a nation, our national identity,
our personality and even our geography, are going to be severe.

Sir, I don't want to take satisfaction by saying that my party had always said
so. But, then, the least that can be said is: Is this not a normal or a natural
consequence of the change or an unnatural change in the demography that has
taken place in those regions? Demography has an impact on the economy. You take
away land belonging to the people who are in the normal habitat in those areas. You
impact on their place of work, agriculture, resources and all this is accompanied by
social tensions. Those who have administered this country, those who framed our
laws and Constitution are conscious of this. We are conscious of the sensitivity of
certain areas - our tribal areas. We know it is the natural habitat of some people who
can go, buy land there and settle there. Yes; we are conscious of the sensitivities of
those areas.
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My friend from Jammu and Kashmir yesterday was speaking vociferously.
They are proud of what they call 'Kashmiriat' and they want that it to be preserved.
And they want that to be preserved. I can understand his sentiment. We may
disagree on many issues, but I do not disagree with this sentiment. The North-East,
therefore, is a very sensitive region for India. The land connectivity between the
North-East and the rest of the country is very narrow. It is, what we call, the
Chicken's Neck. The North-East was one of the regions which was very badly
affected due to India's partition. There was a lot of violence which took place on the
western borders when the country was partitioned. But the North-East moved some
good 1200 to 1500 kilometers away by the creation of, what we then called, the East
Pakistan. Therefore, whether it was raw material or some food items, the travelling
distance increased and, so, the life was certainly not very comfortable. The North-
East had different kinds of tribes, communitiecs and people and they were very
sensitive to this. This is one area where we really should not have had any political
differences as to how to deal with it.

Sir, the Congress Party in Assam at that stage was led by a legendary leader,
Shri Gopinath Bordoloi. He is still very, very revered in that State. His name is taken
with a lot of respect. He is a Bharat Ratna. What was his approach to this problem
and what is your approach today? He wanted ... and this is recorded ... the
personality of the North-East, particularly Assam, its cultural identity, its linguistic
identity, to be retained. I was going through a Resolution of the Assam Pradesh
Congress Committee. In 1945, immediately on the eve of Independence, the Pradesh
Congress Committee had said, "Unless the Province of Assam is organized on the
basis of Assamese language and Assamese culture, the survival of Assamese
nationality and culture will become impossible. The inclusion of Bengali speaking
arcas of Sylhet and Cachar and immigration and importation of lakhs of settlers on
wastelands has been threatening to destroy the distinctiveness of Assam and has,
in practice, caused many disorders in administration." Now, this is not the A.GP.
saying this; this is what the then Congress Party had said.

Lord Wavell wrote, "Gopinath Bordoloi wrote to Sardar Patel on 18th
February, 1946, 'Maulana Saheb seems to come to a conclusion that the only
alternative to the state of things is to separate the Bengali districts of Shylhet and a
portion of Cachar from Assam and join these with Bengal", a consummation to
which the Assamese people are looking forward for the last 70 years.

So, even when you had the Re-organisation of States, the Congress Party
leadership at that time was full conscious of the fact and, rightly so, that because of
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the sensitivities of the North-East, the cultural identity, the linguistic identity of the
Region had to be maintained. There is nothing wrong in that.

Now, this would obviously include people of various religions. At that time,
besides the tribals, Assam had the majority community of the Hindus, the Muslims,
the Christians, etc. But, in terms of the cultural identity of that region, they

wanted it to be preserved.

Sir, unfortunately, somewhere post-Independence, the line which the
Congress Party took in Assam ... and which Shri Gopinath Bordoloi had always
advocated -was altered by subsequent leaders of that Party. They probably realised
that the cthnic Assamese, the cultural Assamese vote was going away and,
therefore, they were in search of an alternative vote-bank. I do not want to repeat it.
But some of the slogans which they gave were for the search of that vote-bank. The
hon. Prime Minister is here. He represents the State of Assam for the last 21 years in
this House. If you ask the right question, you will get the right answer.

It was that pursuit of an alternative vote bank which is really responsible as
the root cause of the problem. For that, you wanted a change in democracy. You had
an open border. People would come and settle down. Once people came and settled
down, there was no way of pushing them back. Bangladesh. carlier East Pakistan,
was not willing to take them back. This design, unconsciously and not consciously,
was for a vote bank politics. But, this overlapped with the design of some other's
hand. What was the design across the border?

Sir, I was quite surprised when I read Mr. Zulfikar Ali Bhutto's book. Mr. Zulfikar Ali
Bhutto wrote a book called "Myths of independence”. I am just quoting a sentence
from that. This is when Bangladesh had not been created. He said, "It would be
wrong that Kashmir is the only dispute that divides India and Pakistan, though
undoubtedly the most significant. One, at least, is nearly as important as the
Kashmir dispute-that of Assam and some district of India adjacent to East Pakistan.
To these Pakistan has a good claim." This was not the only sentiment which Mr.
Bhutto expressed. He was known to be advocating a thousand year war against
India. Pre-1971, somebody whom we regarded as a great friend of India in
Bangladesh, Shri Mujibur Rahman, in his book titled "Eastern Pakistan-Its
Population and Economics" said, "Because Eastern Pakistan must have sufficient
land for its expansion and because Assam has abundant forest and mineral
resources, coal, petroleum, ectc., Eastern Pakistan must include Assam to be
financially and economically strong." On the one hand, you had a design that some
of these regions could be added to what was then East Pakistan, on the other hand,
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vou had the vote bank interest which discarded the Gopinath Bordoloi line which
said, "Let us get migrants over here because they are a convenient vote bank".
Unconsciously, these two design overlapped with each other. You had the most
unprecedented demographic change which has taken place.

Have you seen the kind of demographic changes? Kindly link it with what we
call concerns of national security. In Kokrajhar, Bodo population is significant.
Adjacent to it is Dhubri. The 2001 Census shows Dhubri with almost 71 per cent
population comprising not ethnic minority but migrants. In 2011, when the results of
the Census are declared, this figure is likely to cross 80 per cent. Where do you
have 80 per cent illegal immigrants adjacent to Bangladesh border? Right next to the
chicken's neck. Therefore, that is the kind of security threat it constitutes to India
besides being an expansion of the territory. Today, we have friendly relations and we
hope to strengthen those friendly relations. But, no country will allow encroachment
into its territory by illegal immigration. We have allowed it to take place.

So, a questions then arises: How do we get rid of these people? How do you
say all of them are forcign nationals? Sir, I was reading and in terms of
jurisprudence, the most legendry and liberal name in the world-at least, from our
jurisprudence point of view-has been Lord Denning. On the due process of law, how
do you get rid of these people who are foreigners, who immigrate illegally, whether it

is in America or anywhere? Whether it is a Pakistani or a British citizen or a
Bangladeshi, who comes without legitimacy and enters our territory, must be thrown
out by a due process. You cannot say that a due process is not possible and,
therefore, we do not throw them out. But, Lord Denning has probably done the most
monumental work on the due process of law. He is universally regarded as a global
authority on the subject.Now, England does not face these kinds of threats. They
only have some illegal immigration. Now, a Liberal like him, when he refers to
England, he says, and I quote, "In recent times, England has been invaded"-he uses
the word 'invaded'-"not by enemies, nor by friends but by those who seeck England
as a haven. In their own countries, there is poverty, disease and no homes. In
England, there is social security, a national health service, a guaranteed housing to
all to be had for the asking without payment and without working for it. Once here,
each secks to bring his relatives to join him. So, they multiply exceedingly". This, he
is speaking about the developed country, and here we are dealing with these
bordering districts of Assam which are as it is economically deprived. So, you allow
because there is pressure on land in Bangladesh, there is pressure on the economy in
Bangladesh. So, you allow an en masse migration to take place. The result of that en masse
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migration is that you have a complete demographic change in those regions leading
to social tensions. What was the Government's approach? And, I will make good
this charge against the present Government. You had a law which is there in every
country, which is called the Foreigners Act. The Foreigners Act is a law by which
you check the illegitimate entry of foreigners into any country. The Foreigners Act
always has a provision that whenever the State feels that this man is an illegally
entered foreigner, the onus of proof is on this person to show that he is a legitimate
resident or a citizen. So the Foreigners Act worked very well. So, every time the
Government of India feels that somebody, whether it is from any friendly State or
unfriendly State, has wrongfully entered into India or overstayed, the Foreigners Act
notice is given. The onus of proof is on him to show that he has entered the
country unlawfully. You should have applied the Foreigners Act. After all you had
the Assam Accord in 1985. But the Government said in 1983 that this Foreigners Act
will not suit Assam. The State which is most affected by illegal entry of immigrants
is Assam. So, you said, "This Act will not apply. We will bring the Illegal Migrants
(Determination by Tribunal) Act". We have a Tribunal which will determine it. What
you did was, in that Tribunal, you created a law so that you can make impossible
the detection, determination and deportation of illegal foreigners. The change which
you suddenly brought about for Assam was, for the rest of the country, the
Foreigners Act will apply, but for Assam, the IMDT will apply. In IMDT, the State
has to prove that the man concerned is a foreigner. When you have millions of
people, how does the State prove that? So, you made the functioning of that Act
almost next to impossible. By this provision of shifting the onus, you made otiose
the entire IMDT Act. Now, this Act was challenged. My Party always had a view
that this Act should be repealed; go back to the Foreigners Act. The Supreme Court
struck down this Act, and said, "This is an Act which almost encourages aggression
and invasion, a silent invasion of India. Therefore, this is completely
unconstitutional. This Act is not acceptable. So, go back to the Foreigners Act and
start a detection under the Foreigners Act". We thought, after the Supreme Court's
judgement, at least, the Government would now learn, So, what they did was, they
went back to the Foreigners Act, and framed rules under the Foreigners Act. The
Foreigners Act said, "The onus is on the alleged forecigner to prove that he is an
Indian citizen". They said that this provision will not apply to Assam. For Assam,
the provision is, the State will have to show that he is a foreigner. So, what the
court struck down in the first round directly, they brought in indirectly with laws.
Here was a Government which not only discarded the traditional Assam Congress
line, the Gopinath Bordoloi line, which wanted to completely dismantle and destroy
the identity of that State, which then indirectly brought in a provision by which you
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could have illegal settlers in Assam. The Supreme Court considered the challenge
second time and then again struck it down and said, 'this is completely
unconstitutional, this is not acceptable.' So, your rules have also been struck down
as ultra vires to the Act. We are back to square one and you are not allowing the
Foreigners Act to operate. Now what is the position in Districts like Dhubri, Golpara
where you have 60,70 or more than 80 per cent foreigners? On local inhabitants
there is pressure, there is pressure on land, there is pressure on economy, there is
pressure on resources, etc. You can say that there are so many people in the relief
camps, these cases have been registered, the CBI will now investigate matters. This
will be at best - I regret to use that word - a clerical approach to resolving this
problem. Fortunately, we have the benefit of Mr. Shinde who is looking at this matter
afresh as a new Home Minister. I would urge him to please reject this approach,
please go back to your present leadership. I do not know, I am getting mixed signals
from your present Chief Minister, from the statements I read. At times, I see the
revival of Gopinath Bordoloi approach, and, at times I see the presence of that vote
bank approach. Please have a clarity of thought process as to what is the approach.
And the statement, Sir, we expect from you is, how did the demographic character of
Assam changed, is this social tension completely related to this demographic
character which changed. You must give relief irrespective of who the victim is
because even if somebody has illegally entered as foreigner, nobody has a right to
kill him. He can only be sent back by a due process. Please give relief because relief
is something which is humanitarian, increase your reliefs in the relief camps, but
please address the larger issue. You cannot have more than 800 kilometres of border
which is unfenced. There can be a problem with regard to the riverine border, but
the rest of the border requires to be fenced. I understand the hon. Prime Minister on
his last visit has been to some extent concerned about that issue with Bangladesh
when he recently visited them. So, please fence the border and let us start his
detection process. And please apply vourself to the larger issue and the larger issue
is, it is not theoretical enough to say that change of demography in any part of the
region will create social tensions. It is not a hypothetical concept, it is a realistic
concept. Therefore, providing immediate relief, please do it, please increase it, but,
then address yourself to the larger issue. If you are willing to go back to the
Congress Party's original stand, probably, India will be safer in your hands, but if
you want the vote bank stand which your party has subsequently taken in relation
to Assam, I do not think that region or this country would be secure in your hands.
Thank you, Sir.

SHRI RAVI SHANKAR PRASAD (Bihar): Sir, only ten seconds. I have only
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one questions and they can give reply. Hon. Home Minister, does your Government
stand by Rajiv Gandhi Accord of 1985 today? We would like to have a clear
response from you. If so, the stipulation given in that agreement as to how post-
1971 illegal immigrants would be deported, do you stand by that? I would like to

have your answer on this.
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e B uywifad &= @1 ERT fear anl # ommwm A WRem @1 Ry B memar
IR TR ¥ FARET wR BT g

WHR SRH H BN d IR & Pl B del fer @R &1 e
TRl F ARt ¥ Ry fEw mr g 5 9 s oem § 9w Rl @ sse &
faT s 9me F Hemwemn a¥ |
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(3t gEiter pAR R

e fewE us @ 2 oz owEnd ¥ fav Hidflerd & oo e ik TE
HAEE & Wgea W[, STROqd B AT TAERT HOl T 8 . (&EET)...

SHRI TARUN VIJAY (Uttarakhand): You have insulted the Bodo Tribe

...(Interruptions)...

Sywwemer (s aiR® emeR): Tww fasm S omu sHer waw gw Al
..(TTE)...

st el oaR RIS § 59 9ed @ 99 AR 5 WReR s¥ o§gd AR
q TEdl gl

sfi qedR gor @fSET): 9F O oMUs SR B IW@HY wES H I Y& T
..(TTE)...

s e ok R g9 St g90 9@ w7 aRWI (@Eum).. seit o
el g9 I @ . DYl L(@EaE).. Jeied, g os9 e @1 9gg Rar

I foam g1 oz & 9§ =W IR K F 9% . (@au™).. If you cannot listen, it
shows that you are not serious about Assam situation. ...(Inturrptions)...

sf Hora IS (BRI ou WiRww qEl € L (emeawm)...
Sumureaer (s aiR® smam): w5 o oo sifwl L (eraem)..

#ft el R R soferg & wen =g 5 Wdflors @ dw a8t mh @
IR g8l W TTERR I B R | Asigd, § qUd "ed ¥ s 9ed Bl aar
IR Pt aR Wik 98 BN $ 9%, AR GgAd BRAE F AR H PM X
w § SN v FW fHar g1 swel 9t RoE # onft Iwt 3w 7 omuer gew TE
S AR (EETE)...

SHRIMATI JAYA BACHCHAN: This is really underestimating the people's
feelings in this House. ...(Interruptions)...

sft gefier R R 721, 81 we fiel (@aum).. e e, s S, e
frel s St e fmcl . (=aems)..

o,

Suuremer (3f iR® eFER): S S, SRm Sh, emu sEer stem iSOl
S(EEEE)... ST S, Wi fSed "9 Rl .(=e|Em)..

SHRIMATI JAYA BACHCHAN: I can't listen to what he is saying

...(Interruptions)...

Suarege (3 aIRE aFER): ou 3w fRfrex &1 Som g L (=aEm..

SHRI SUSHILKUMAR SHINDE: I am further telling. Not only that but I have
also instructed the Army now to be alert. What else do you want? The Army is alert,
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and if time comes, to maintain... (Interruptions)... g1, g1, 78 87 @1 S, FHWI
(FFEF)... 9 R I gAYl I' §gg Rar @ v gl o

SHRIMATI JAYA BACHCHAN: Sir, I object ... (nterruptions)... T object to
this kind of comment ... Interruptions)... The Home Minister is
insulting... (Interruptions)... T object ...(Interruption)... He should withdraw his

words ... (Interruptions)...

Suawremer (s aIR® aFERy: oo feved w9 SRUI L (=@uM)..

sft yefier pur R Soemmeg meRw Sf, Sfew, (e

sft TR wieY uwe: W, ST S, 39 Wad @1 §Eta Wewn 1 HEl S,
FUAT FRF QAT GG AL FE, O ST B .(FFEM)...

Syaaremer (3t aR® omaR): A S B g ..(@EEm)..

SHRI SUSHILKUMAR SHINDE: What is she talking? They are not allowing

me to respond ...(Interruptions)... This can't be done...(Interruptions)... When we

have listened to them ... (Interruptions)...

THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): Mr. Minister, please, address

the chair... (Interruptions)...

sft el poe Rs: d =R @1 W FETl L (@EE)..

SuwremeT (3 AR aFER): ou ds WSyl Ay sf, smu ds wisvl
.. (ST

st v 9= I® w® oEw ey @1 owmm 2 (e

SHRI V.P. SINGH BADNORE (Rajasthan): The Home Minister has insulted a

Member ... (Interruptions)...

i PEhe paR B <Ry, sofov @1 & L (@@Eum)..
Sugwremer (sf aiR® smaR)y: oo Sfew) omu SifeTgl L (@aeE..
# gefier gar R sofag @81 6 d ser g BRel @1 Smar g1 o#

7= @1 gl I have got great respect for her, sHifav # ST F& BT &1 H ST
X B PO g (FEEE)...

SHRI V.P. SINGH BADNORE: He should withdraw his words

... (Interruptions)...

* Withdrawn
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Suwwree (i aR® sMaR): w9 | o 9% WEY| ..(@EE).. Y wEe gEwl
FO o B A d8 d A L (@EHE).. a1 ue e g =@msd 87

SHRI ARUN JAITLEY: Sir, I think, the hon. Home Minister is entitled to be
heard; I will urge all our colleagues to hear him. But this is a House where a lot of
people, who have distinguished themselves in their own fields, who are achievers,
have become Members of this House. Now, the hon. Members, Mrs. Jaya Bachchan,
is a very distinguished celebrity and an achiever in her own field. If she has become
a Member of this House, it is a matter of pride. You can't use it, as the Home
Minister of India, to make a taunt or a comment of this kind ... (Interruptions)...
Therefore, I will urge the hon. Home Minister to kindly make amends and withdraw
that comment so that the House can proceed ... (Interruptions)...

SHRIMATI JAYA BACHCHAN: What respect does the Home Minister have
for people coming from different fields? ... (Interruptions)...

Sumureer (S aIR® IM@R): oMU §§ WIETl . (WAEM).. Il |AES, WSS
SEY! .. (SaET). .

st R faat @8t w e W= oSt oARNE €1 w®m gus oS, e
TEHE St & SEE W AT £7 ...(FFu)...

SHRIMATI JAYA BACHCHAN: You can't talk about people coming from
different fields like this ... (Interruptions)...

Suqureger (¢3ff daIR® IFaR): JT §5 eVl . (FEUF)... AU gH B wEe
FI o R L (FEE)... MY Usl B ffReR W®d & wae @ gA ARl

SHRIMATI JAYA BACHCHAN: I am sorry, I can't accept it.

SHRI SUSHILKUMAR SHINDE: You may not accept. If you are hurt
...(Interruptions)... You have to allow me to speak ...(Interruptions)...

SHRIMATI JAYA BACHCHAN: This is an insult ... (nterruptions)...

SHRI SUSHILKUMAR SINDE: You cannot say like this... (nterruptions)...
This is also not a parliamentary procedure...(Interruptions)...

sugwremer (3t TRE eFER): wIr SN, wiwl sem S, emu @ wisvl
. (EE)...
SHRI SUSHILKUMAR SHINDE: This is not a good thing that if the Home

Minister is talking and somebody starts disturbing ...(Interruptions)... Is it the
parliamentary procedure? This is a serious matter ... (Interruptions)...
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SHRI ARUN JAITLEY: Sir, if the Home Minister is not willing to make amends,

I urge upon you to delete those remarks from the record.

SHRI SUSHILKUMAR SHINDE: No, I agree. Sir, if she is hurt, I apologise for
that. She is my sister ...(Interruptions)...

Suguremet (3t aR® sFaR): 7 T wWEHg 2| L(@aem).. &% & 919 ' TS|
S SRl gt o forml

SHRI SUSHILKUMAR SHINDE: I have concern for this issue and that is the
reason why I say that it should not become a matter of party politics. It is a
concern of the nation and we all are very serious about this. I think, the explanation
which I have given in sufficient, and, with these words, I conclude my reply.

sft I s ywe: W), AR TEESl St @1 ¥E SR & oS usenm fa&d e
A HET H OSeU Sff W, WY g gl dawd 7 o fovw Somn ) s W 9w foef
I I M B Bt Tl A o - N 131

Suareder (3 aIR® sFE): oe sew ® @ d% WEl sRml 3w foow A
gISd B START =Meal § HI$ TP I8d HAsaqul [ Bl

3ft gk gor. SuwwiEE i, § e e e @Edl gl L(@EEE).. e
S BT SR GAPR, G U Wpd H UH dlel dsdl AS M Tl 98 examination
7 el foraar o1, S T H USR] AR AT ST US g9 O ¥, ...(EEM).. ST
IA W UE P IA@T o1, el foEar e

Suayremer (s aIR® sFaR): diw & die & ow ds wsul

GOVERNMENT BILL
The Rajiv Gandhi National Institute of Youth Development Bill, 2012

THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): Let us take up 'The Rajiv
Gandhi National Institute of Youth Development Bill, 2012'. Shri Ajay Maken to move
the Bill for consideration.

qIh PRIHA AR Gl 7ATGT & I AAl (3 I whH) SuwwWEe Awied, |
TE HRar g fF ele e g gar e @eW $ WU 4 9| 9wRn &
I FEcg B G¥R MfNT BT R 3P TEE @1 SUudy el SO S
I TEF SMIEie vl w1 Sy wew ae fdwe w few e ol

sfi o wiew vEe (RER) WY, oW P w® & T d9 wR o, =i am



